% | TEM NO. 23 COURT NO. 4 SECTI ON X
Vi
SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS
I.A 3/2016 in Cvil Appeal No(s) . 2363/ 2016
EASTERN COALFI ELS LTD. Appel | ant
(s)
VERSUS
STATE OF JHARKHAND AND ORS Responden
t(s)
(for directions and office report)
W TH
I.A. No.4 in C A No. 5651/2005
(Wth appln.(s) for directions and InterimRelief and Ofice
Report)
I.A. No.6 in C.A No. 5650/2005
(Wth (Wth appln.(s) for directions and appln.(s) for exenption
fromfiling OT. and InterimRelief and Ofice Report)
Date : 05/07/2016 This application was called on for hearing today.
CORAM : HON BLE MR JUSTI CE DI PAK M SRA
HON BLE MRS. JUSTI CE R BANUMATHI
For Appellant(s) M. Anip Sacht hey, AOR
Ms. Anjali Chauhan, Adv.
For Respondent (s) M. Ait Kumar Sinha, Sr. Adv.
M. Krishnanand Pandeya, AOR
M. J. Gaurav, Adv.
M. Ait Kumar Sinha, Sr. Adv.
M. Gopal Prasad, ACR
UPON hearing the counsel the Court nmade the follow ng
ORDER
Heard M. Anip Sachthey, |earned counsel for the petitioner
and
Signature Not Verified M. Ait Kumar Si nha, | ear ned seni or counse
for t he
respondents. It is submitted by M . Sacht hey th
at whi | e

Digitally signed by
GULSHAN KUMAR

AROCRA

Dat e: 2016.07.13
17:08:39 | ST
Reason:

reproduci ng the three Judge Bench order
order has been quot ed.
has been wongly reproduced.

erroneously,
On a perusal
2
page 2 in the quoted portion is the followi ng passage

"4, The contention so canvassed by the | earned
seni or counsel for the State appears to be

an earlier
of the same, we find that it
What shoul d have been reproduced a



a pure question of fact. Furt hermore, in
our opinion, it appears to be a question of
fact that should have been decided by the
H gh Court. Therefore, without going into
the other details of the decision in the

i mpugned judgnent (s) and order(s) passed by
the High Court, we renmand these matters to
the H gh Court to answer the specific
contention that was canvassed by the State.

5. In view of the above, we dispose of these
civil appeals and remand these matters to
t he H gh Court of  Jhar khand for an
appropri ate decision on the contentions
canvassed by the State of Jharkhand.

6. Al'l the contentions of both the parties are

kept open to be agitated once again before
t he Hi gh Court.

Wth the aforesaid substitution in the rel evant paragraph
the |I.As. are disposed of.
Copy of the order be conmmunicated to the High Court.

(@ul shan Kunar Arora) (H. S. Parasher)
Court Master Court Master



